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Separate paging is given to this Part in order that it may be filed as a separate compilation.

LOK SABHA

The following Bills were introduced in Lok Sabha on 18th August, 2003:—

Bwi. No. 63 oF 2003

A Bill further to amend the Constitution of India.

Bk it enacted by Parliament in the Fifty-fourth Year of the Republic of India as
follows:—

1. This Act may be called the Constitution (One-Hundredth Amendment) Act, 2003. Short title.

2. In the Eighth Schedule to the Constitution,— Amendment
of Eighth
Schedule.

(a) existing entry 3 shall be re-numbered as entry 4, and before entry 4 as sore-
numbered, the entry “3. Bodo.” shall be inserted; :
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STATEMENT OF OBJECTS AND REASONS

There have been demands for inclusion of certain languages in the Eighth Schedule to

the Constitution. It is proposed to include Bodo language in the Eighth Schedule to the
Constitution.

2. The Biii seeks to achieve the above object.

New DzLn; , L.K.ADVANI.
The Tth August, 2003.
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